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MR. CHAIRMAN : Now the House will take up item nos. 40 and 41 together.
. I e TaeT (HoR): TS Heled, H Ao Fehed o1 T § -

"o TE FHT 10 SFadl, 2009 I ISUTA GERT T e eI GRat sof (FRMes), I, 2009 (2009 FH H&Iih
2) & foeest & 1"

Title: Combined discussion on dispproval of statutory resolution regarding Central Industrial Security Force (Amendment) Ordiance,
2009 (No. 2 of 2009) and passing of the Central Industial Security Force (Amendment) Bill, 2009. (Resolution withdrawn and Bill
passed.)

THE MINISTER OF HOME AFFAIRS (SHRIP. CHIDAMBARAM): Sir, | beg to move:

"That the Bill further to amend the Central Industrial Security Force Act, 1968, as passed by Rajya Sabha, be taken into
consideration.”

The Central Industrial Security Force has been constituted under the Act of 1968. It was declared as an Armed Force of the Union
through an amendment of 1983. Initially, its area of duty covered only the public sector enterprises of the Central Government, but
through an amendment of the Act in 1999, it could also be deployed on any other duty by the Central Government. This amendment
also enabled them to provide technical consultancy services to industrial establishments in the private sector.

Besides public sector enterprises, CISF also provides security cover to most of the airports, critical and vital atomic energy, nuclear
power and space installations, major sea ports, thermal and hydel projects, petroleum and natural gas installations, industries
including mines in naxalite affected areas, Delhi Metro and important Government buildings. It is also deployed on internal security,
disaster management and election related duties.

The Act, at present, does not allow deployment of CISF in private sector industry. Government has received demands from the private
sector and the joint sector for extending CISF cover to their establishments on a cost reimbursement basis. Therefore, the Act needs
to be amended. Sections 3 and 14 are being amended for this purpose. There are a few other amendments of a purely administrative
nature.

CISF is presently deployed in our Embassy and Consulate in Nepal and one of its units has also been deputed to Haiti on a UN
Peace Keeping Mission. ltis proposed to suitably amend the Section 15 of the Act to cover their deployment outside India also.

The Resolution moved by hon. Member Prof. Rasa Singh Rawat actually takes objection to the fact that we had made an Ordinance
when the Bill had been introduced in the Rajya Sabha. The Ordinance was necessary. | had expected that the Bill would be passed in
the last Session. In fact, | had requested that the Bill should be taken up. However, for paucity of time, the Bill could not be taken up.
Subsequently the Bill was referred to the Standing Committee. In the meanwhile, we felt that it would be unsafe not to have this power
of the CISF. After the Mumbai terrorist attack, everything has to be done with a sense of urgency. Therefore, we promulgated the
Ordinance. There was no intention to bypass the Parliament. | have come before the Parliament to replace that Ordinance.

13.39 hrs (Mr. Deputy-Speaker in the Chair)

The Standing Committee was told the reasons for promulgating the Ordinance. They have since approved the Bill making
some recommendations, but they had not suggested any amendments. But we had made official amendments now. So, | would
request that the Bill, as passed by the Rajya Sabha, be passed by this House also. While | appreciate the spirit of the Resolution
moved by Prof. Rasa Singh Rawat, | would request him not to press the same.

MR. DEPUTY-SPEAKER: Motions moved:

"That this House disapproves of the Central Industrial Security Force (Amendment) Ordinance, 2009 (No.2 of 2009)
promulgated by the President on 10 January, 2009."



"That the Bill further to amend the Central Industrial Security Force Act, 1968, as passed by Rajya Sabha, be taken into
consideration."[R36]
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MR. DEPUTY-SPEAKER: Now, | would request Shri Baju Ban Riyan to speak. Please be brief.

SHRI BAJU BAN RIYAN (TRIPURA EAST): Sir, thank you very much for giving me this opportunity to speak on the Central Industrial
Security Force (Amendment) Bill.

Actually this Bill was thoroughly examined by the Standing Committee on Home Affairs, the officials from CISF and also the Home
Secretary had clarified whatever questionnaire raised by this Standing Committee. Sir, the recommendations of the Standing
Committee on Home Affairs did not find any place in this Bill. Most probably this Bill was drafted before the Standing Committee on
Home Affairs had submitted its Report. | hope, in future the Government will consider the views and suggestions expressed by this
Standing Committee.

Sir, inthe year 1964 there was a fire accident in HEC, and later on it was found that it was sabotage by some miscreant or somebody.
At that time, in the year 1966 the Government felt that this type of Force should be created to fight this type of sabotage and this type
of menace in the nation. In the year 1968, this Force was first created. In the subsequent years, the CISF Act got amended many
times. The latest amendment is being done in this year, and the hon. Minister has suggested a proposal to extend the deployment of
CISF which was earlier limited to Government establishments and public sector units only. Now, after we pass this Bill, the



Government can deploy them in the private sector and also outside the country if it is necessary and needed.

Of course, the proposed amendment has a new feature. As we all know, terrorist attack took place in Mumbai on 26th
November, 2008. [H39] After that attack, the Government felt that the CISF should be deployed in the Non-Governmental
Organisations also. The main target of the terrorists at that time was the Taj Hotel, the hotel industry. A lot of casualties happened
there. Some foreigners also lost their valuable lives. Some security personnel, who tried to combat this heinous terrorist attacks, also
sacrificed their valuable lives. After that incident, the Government had passed one law in the Parliament to combat the terrorists
attacks.

Now, again, the Government has proposed to amend this earlier law of 1968. A number of amendments are there. | agree with the
proposal of the amendments.

MR. DEPUTY-SPEAKER: Please conclude now.

SHRIBAJU BAN RIYAN : Sir, | have just started.

SUTART FEIGT : T ST Foll SNl T 8, ot 7 -7 T Tl §?
SHRIBAJU BAN RIYAN : Then, what do | do?

Sir, if you do not have time of the House, | can sit down...(Inferruptions)
SHRIMADHUSUDAN MISTRY (SABARKANTHA): Please, carry on.
SHRIBAJU BAN RIYAN : No, | have nothing to say.

MR. DEPUTY-SPEAKER: Thank you.

SHRIBAJU BAN RIYAN : Sir, as there is no time in the House, | am sitting down.

SHRI BRAJA KISHORE TRIPATHY (PURI): Hon. Deputy-Speaker, Sir, we are discussing the Central Industrial Security Force
(Amendment) Bill, 2009.

My hon. good friend, Prof. Rasa Singh Rawat has already explained that it has become a tendency of the Government now, to come
with a legislation through Ordinance. It is not a good parliamentary practice. However, there was no urgency also as the Session of
Parliament was convened very shortly. It was not required to come with a legislation through an Ordinance.

Sir, the Bill intends to cover and deploy the CISF in private sector. We are proud of the contribution of the CISF. After the terrorist
attacks at the Indian Institute of Science at Bangalore and recent terrorist attacks at Mumbai, etc., the heightened threat perception
has necessitated for incorporation of some enabling provisions inthe CISF Act, 1968.

We find that there is an increasing workload on the CISF. Therefore, | would request the hon. Home Minister that the efforts should be
made to augment the strength of the CISF and to increase the promotional avenues in all the cadres, in general, and in the affected
cadres, in particular. We have come to know that the CISF personnel in some of the cadres are not very much happy, and they are
expressing their resentment because of the stagnation in their promotional avenues. Therefore, | would request the hon. Home
Minister that he should also consider to see that the cadres of the CISF get due promotion in time.

Sir, the Government should also conduct an initial comprehensive security audit for private sector before deployment of the CISF
there. The Government should consider the claim of the public sector units first to serve before the services of the CISF are extended
to the private sector. There should be some scientific study be conducted before the deployment of the CISF to the private sector. The
private sector may ask for deployment of so much of the CISF and we are notin a position to provide such a number of staff.

Now, the services of the CISF is intended to be extended to the private sector.[r40]
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Now, this service is intended to be extended to the private sector. What will be the natural inclination amongst the CISF personnel to
seek lucrative postings in the private sector? It is a new sector that the CISF staff is entering. Naturally, there will be a tendency
amongst the CISF staff to go to the private sector for postings. So, under these conditions, | would request the hon. Minister that there
is a need for putting in place a suitable personnel policy in the CISF Act. It is because of the changing circumstances, the Government
should consider to see that there should be a suitable personnel policy in the CISF.

The Government is intending to extend the security cover of CISF to the private sector. It would be appropriate if the extended
coverage could also include the cooperative sector, which is also contributing to the economic growth and development of the nation.
We know the contribution of the cooperative sector in the growth of our national economy. So, when we decide to extend the service of
the CISF to the private sector, | would also request the hon. Minister to accept the demand of the cooperative sector. There is also a
demand, and there is also a request from the corporate sector for engagement of the CISF forces in their industries.

When the Government will finalise its decision for providing CISF protection, it should be very much scientific, reasonable and
transparent based on the ground realities such as threat perception to the security and integrity of the country. Otherwise, the private
sector will require or demand that the CISF personnel to be posted for them. So, when the Government will extend the service, they
should consider in a very scientific way and in a transparent manner whether the CISF posting is very much necessitated, then it will
be provided. Otherwise, the demand will be so much that it is not possible on the part of the Government to provide everybody the
CISF forces when there is no question of any threat or any threat to security or integrity of the nation and the security is not much
necessitated.

It is also necessary to give training to look after the cyber related cases. Now because of the changing situation, we have seen that
threat is coming and cyber crimes are increasing everyday in our country. So, when our CISF forces will be posted, they should be
properly trained. Otherwise, our CISF forces are not so much trained to equip themselves to handle the cyber crimes. When they will
be posted in the [T-related industries, they should be properly trained to meet the requisites and requirements.

MR. DEPUTY-SPEAKER: Please conclude.

SHRI BRAJA KISHORE TRIPATHY : | am coming to the last point. The CISF should not be deployed for the industrial houses to
interfere into the industrial dispute, land dispute and other local issues. Now, we are going to post them in the private sector. So, they
will engage the CISF forces for their personal, industrial dispute cases, for land disputes and other local issues. So, there should be
some restriction for the private sector that the CISF personnel should not be engaged in all their personnel cases like land disputes,
industrial disputes. The CISF personnel should not come to their way to save their interests. So, the Government should take into care
all these things, and | hope the Government will consider all these points.

The Standing Committee on Home Affairs has recommended so many good things. The Government will incorporate all these things
when they will implement and pass the Bill.
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THE MINISTER OF HOME AFFAIRS (SHRI P. CHDAMBARAM): Mr. Deputy-Speaker, Sir, | am grateful to the hon. Members who
have participated in this debate.

At the outset, let me clarify that there was no intention to bypass the Parliament while promulgating the Ordinance. As | said in the
opening remarks that it was my fervent hope that the Bill will be passed in the last Session of Parliament. Since it could not be passed
in the last Session of Parliament and | could not have taken the risk of a gap of about 50 days when CISF cover could not be extended
to a joint sector or a private sector -- if it became necessary -- therefore, | was obliged to promulgate the Ordinance. There were many
installations in the West Coast of India that were extremely vulnerable, and requests were pouring in for CISF cover. Therefore, we had
to be prepared and armed with the legal powers that if it became necessary, then we can extend CISF cover. This was the reason for
the Ordinance. | believe that the reasons were explained to the Standing Committee, and the Standing Committee has more or less
appreciated the circumstances under which the Ordinance was passed.

Today, CISF is one of our larger forces. It has a strength of 1,12,534. We would have to raise the strength of CISF before we extend
cover to private sector and joint sector establishments, and that is being done. It is not as though overnight | can extend the cover to all
the establishments, which have asked for it. It will be done over a period of time. But the first claim on the CISF will be of the Public
Sector Enterprises and the Government establishments. We can actually meet the needs of the private sector and the joint sector only
when we raise more forces.

The way the definition is being made, it includes the cooperative sector. We have taken legal advice. The amendment takes within its
scope private sector, joint sector as well as the cooperative sector,



SHRIBRAJA KISHORE TRIPATHY : Will it be covered?

SHRIP. CHDAMBARAM : There need be no apprehension on this account. If we look at the amendment, the amendment defines it
as follows :

i

private industrial undertaking" means an industry owned, controlled or managed by a person other than the Central or
State Government or any industrial undertaking in public sector;"

Therefore, ownership is other than the Central Government or the State Government. It can be a private owner; it can be a joint sector
owner; and it can be a cooperative sector owner. Therefore, there need be no apprehension on that ground.

As far as the cost is concerned, the Section is very clear. It is on a cost-reimbursement basis. There are standard billing procedures.
The same principles that apply to the public sector will also be applied to the private sector and the joint sector. It is not intended to
make a profit by deploying the CISF. It is intended to recover every pie of the cost of providing the security cover. There would be no
discrimination between public sector on the one hand, and the private and joint sector on the other nor will any favour be shown to the
private sector or joint sector. The same billing principles will be applied, and the cost will be fully recovered.

As you look at the duties of the CISF, you must refer to Section 10 of the Act, which is the operative section. It obliges the CISF to
provide, protect and safeguard the industrial undertakings and installations. This is the only purpose of the CISF. It is not intended to
protect the CMD or the MD. It is not intended to intervene in any industrial dispute. In fact, the standard operating procedures make it
very clear that the CISF will not intervene in land disputes, labour disputes or industrial disputes. If an industrial dispute or a labour
dispute arises, then that is a matter for the local police to handle and not for the CISF to handle. The CISF will only guard the
establishments, and the installations of the establishments.[r44]

[KMR45]

We are also now making it clear that since CISF is a highly-trained and highly-paid workforce, it cannot be deployed for peripheral
duties. Critical functions alone will be under the CISF. It will not do watch and ward work. They will have to engage other security forces
to do the routine watch and ward stuff. CISF will perform the critical duties. The difference the CISF will make is, it will have fire power
and striking power. So, it will be employed to react in a situation where there is a terrorist attack or a terrorist threat on the
establishment or installation. CISF will be in command of the security. If any other force or any other employee of the establishment is
also employed for security work, he will have to work under the command and control of the CISF.

| think we have taken care of all the recommendations of the Standing Committee. The Standing Committee did not propose any
amendment. It accepted the Bill as we presented it and made some observations which will all be taken care of while the rules are
framed and the standard operating procedures are revised.

| am grateful to the hon. Members for their broad support to the Bill. | request that the Bill be passed.

MR. DEPUTY-SPEAKER: Prof. Rasa Singh Rawat, would you like to press your Statutory Resolution?
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MR. DEPUTY-SPEAKER: The question is:

"That leave be granted to withdraw the Statutory Resolution moved by Prof. Rasa Singh Rawat."

The motion was adopted.

PROF. RASA SINGH RAWAT : | withdraw my Statutory Resolution.



MR. DEPUTY-SPEAKER: The question is:

"That the Bill further to amend the Central Industrial Security Force Act, 1968, as passed by Rajya Sabha, be taken into
consideration."

The motion was adopted.
MR. DEPUTY-SPEAKER: The House shall now take up clause-by-clause consideration of the Bill.
The questionis:

"That clauses 2 to 5 do stand part of the Bill."

The motion was adopted.

Clauses 2 to 5 were added to the Bill.

Clause 6 Amendment of Section 10

MR. DEPUTY-SPEAKER: Amendment No.1, Clause 6, Shri Sudhangshu Seal.
Not present.

The questionis:

"That clause 6 stand part of the Bill."

The motion was adopted.
Clause 6 was added to the Bill.
Clauses 7 to 9 were added to the Bill.

Clause 1, the Enacting Formula, and the Long Title were added to the Bill.

SHRIP. CHDAMBARAM: | beg to move:

"That the Bill, as passed by Rajya Sabha, be passed.”

MR. DEPUTY-SPEAKER: The question is:

"That the Bill, as passed by Rajya Sabha, be passed."

The motion was adopted [KMR46]



